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in
Original #pplicytion No. 209 of 2002

wWednesday, this the 29th day of January,2003

Hon'ble Mr. Justice R.R.K.Trivedi, V.C.
Hontble Maj. Gene K.K*.Srivastava, Adlds

Banarsi Seth
S/0 Shri Hardev

ashi-z'?é.m iéﬁlfu’earapur

Distrlct - Varanasi. - Applic ant.
(By Advocate : Shri Manish)

!EI’SUS

le Sri Kururash Pratap Singh,
Zila Prabandhak, Bhart Door Sanchar
Nigam Ltd., Baharaich,

2 Shri U.C.S. Chﬂl.lhan,

Mandal Abhiyanta,
Bhant Door Sanchar Nigam Ltd.,
Bahraich.
to e e RQSP'DndentS .

(By Advocate : Shri R.C.Joshs)
ORDER (CRAL)
By Hon'ble Mr. Justice R.R«K.Trivedi, V.C.

By this application under Section 17 of the

A.T.Act, 1985, the appllcant has prayed to punish the
al t q MR qﬂh
respondents for wilful dls-Gbaﬁé&anee of the order

dated 22.5.2002 passed in OA No.209 Of 2002. Tie
applicant is serving in the Bharat Sanchar nga?‘—u!“
as a Group 'D' employee. As Bharat Sanchar Nigam Ltd.
is a Corporation, in the circumstances, the dispute

M Contdesa2.
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raised against the Gorporation can not be heard by
this Tribunal, as no notification under E*ﬂ_,l
of A.T.Act, 1985 has been issued by Central Gavts :
~copferring jurisdiction on this Tribunal to heai_*ih

the disputes against Bharat Sanchar Nigam Ltd.

In the circumstances, this contempt petition
is not legally maintainable. The contempt petition

is accordingly rejected. Notices are discharced.

No order as to cOsts.
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